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MINUTES OF THE MEETING No. 9/14 dated    29.5.2013 (held on 5.6.2013)  UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DG
                               
LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 

 
 

 
1.                  Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy and Promotion, Udyog Bhawan, New Delhi

 
2.         Shri Jasbir Singh, Consultant, Department of C&PC (Chem Div), Shastri Bhavan, New Delhi
 
3.         Shri P.P. Srivastava, Jt. Industrial Adviser, Department  of C&PC (Chem Div), Shastri Bhavan, New Delhi

 
4.         Shri Daya Shanker, Dy.Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi

 
5.         Shri G. Saravanan, Foreign Trade Development Officer, Norms Committee – IV, Office of DGFT, Udyog Bhawan, New Delhi.
 
 
The Committee first considered minutes of the ALC Meeting No.8                                                                                                                                                               
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for confirmation and confirmed and adopted the same without any change.
 
 
Case No M-47
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Plant Lipids (P) Ltd,
 F.No.01/83/50/282/AM12/DES-IV
RLA F.No.10/24/40/0015/AM12
Lic.No.1010043313 dated 31.05.2011

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No. MKT/FNT/03/12-13/5728 dated 4.3.2013,  Committee decided to approve the case, as under: -
 

Export Item Quantity Import Item Quantity
Turmeric Oleoresin
95% (Curcumin
Powder)

0.42 MT Turmeric 15 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.38/83 dated 21/12/2011 and NC Meeting No. 48/13 dated 27.02.2013 (held on 6.3.2013).
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
Case No M-48
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Plant Lipids (P) Ltd,
 F.No.01/83/50/507/AM12/DES-IV
RLA F.No.10/24/40/0039/AM12
Lic.No.1010044823 dated 10.08.2011

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No. MKT/FNT/03/12-13/5692 dated 1.3.2013, Committee decided to approve the case, as under: -
 

Export Item Quantity Import Item Quantity
Turmeric Oleoresin
95% (Curcumin
Powder)

0.38 MT Turmeric 15 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.42/83 dated 16/1/2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
Case No M-49
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Synthite Industries Ltd,
 F.No.01/83/50/1001/AM13/DES-IV
RLA F.No.10/24/40/0039/AM12
Lic.No.1010048258 dated 15.02.2012

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No. MKT/FNM/01/12-13/5726 dated 4.3.2013,  Committee decided to approve the case, as under: -
 

Export Item Quantity Import Item Quantity
Essential Oil of Mustard 1.12 MT Mustard Seed Oil-Cake

meal
112.2 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.45/83 dated 6/2/2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
Case No M-50
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Kancor Ingredients Ltd,
 F.No.01/83/50/466/AM13/DES-IV
RLA F.No.10/24/40/0027/AM13
Lic.No.1010050227 dated 28.06.2012

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No. MKT/FNP/02/12-13/5726 dated 4.3.2013,  Committee decided to approve the case, as under: -
 

Export Item Quantity Import Item Quantity
Oleoresin Black Pepper 0.49 MT Light Black Pepper

(Light Berries)
4.2 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.43/83 dated 23/1/2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
Case No M-51
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Synthite Industries Ltd,
 F.No.01/83/50/984/AM12/DES-IV
RLA F.No.10/24/40/0080/AM12
Lic.No.1010048661 dated 9.03.2012

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No.  MKT/FNP/01/12-13/5731 dated 5.3.2013,  Committee decided to approve the case, as under: -
 
 

Export Item Quantity Import Item Quantity
Oleoresin Black pepper 16.14 MT Light Black Pepper

(Light Berries)
124.7 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.45/83 dated 6/2/2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
Case No M-52
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Synthite Industries Ltd,
 F.No.01/83/50/991/AM12/DES-IV
RLA F.No.10/24/40/0081/AM12
Lic.No.1010048662 dated 9.03.2012

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No.  MKT/FNP/01/12-13/5729 dated 5.3.2013,  Committee decided to approve the case, as under: -
 

Export Item Quantity Import Item Quantity
Oleoresin Black pepper 18.67 MT Light Black Pepper

(Light Berries)
142 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.45/83 dated 6/2/2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
Case No M-53
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Synthite Industries Ltd,
 F.No.01/83/50/992/AM12/DES-IV
RLA F.No.10/24/40/0076/AM12
Lic.No.1010048667 dated 9.03.2012

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No.  MKT/FNP/01/12-13/5724 dated 4.3.2013,  Committee decided to approve the case, as under: -
 

Export Item Quantity Import Item Quantity
Oleoresin Black pepper 0.71 MT Light Black Pepper

(Light Berries)
5.7 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.45/83 dated 6/2/2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
Case No M-54
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Synthite Industries Ltd,
 F.No.01/83/50/993/AM12/DES-IV
RLA F.No.10/24/40/0077/AM12
Lic.No.1010048656 dated 9.03.2012

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No.  MKT/FNP/01/12-13/5730 dated 5.3.2013,  Committee decided to approve the case, as under: -
 

Export Item Quantity Import Item Quantity
Oleoresin Black Pepper 14.98 MT Light Black Pepper

(Light Berries)
131.9 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.45/83 dated 6/2/2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
Case No M-55
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Synthite Industries Ltd,
 F.No.01/83/50/999/AM12/DES-IV
RLA F.No.10/24/40/0074/AM12
Lic.No.1010048405 dated 22.02.2012

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No.  MKT/FNP/01/12-13/5727 dated 4.3.2013,  Committee decided to approve the case, as under: -
 

Export Item Quantity Import Item Quantity
Oleoresin Black Pepper 6.80 MT Light Black Pepper

(Light Berries)
49 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.45/83 dated 6/2/2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
Case No M-56
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Bos Natural Flavours (P) Ltd,
 F.No.01/83/50/562/AM13/DES-IV
RLA F.No.10/24/40/0041/AM13
Lic.No.1010051113 dated 6.09.2012

 
The Committee considered the case as per agenda. On the basis of written recommendations/yields provided by Spices Board, vide their letter No.  MKT/FNP/01/12-13/5689 dated 27.2.2013,  Committee decided to approve the case, as under: -
 

Export Item Quantity Import Item Quantity
Black Pepper Oleoresin 1.64 MT Light Black Pepper

(Light Berries)
10 MT

 
The above approval is in addition to norms fixed for this authorization vide NC Meeting No.43/83 dated 23/1/2013.
 
The above decision is on the basis of clarification of Spices Board vide their letter No.MKT/FNP/01/09-10/6329 dated 11.10.2011.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
Case No M-57
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Aimco Pesticies Ltd,
 F.No.01/83/50/590/AM13/DES-IV
RLA F.No.03/94/40/0425/AM13
Lic.No.0310707277 dated 31.08.2012

 
The Committee considered the case as per agenda.  Department of C&PC (Chem.Div) vide their U.O.No. 15022/18/2012-Ch.II dated 26.12.2012, and further comments dated 5.6.2013, mentioned that the firm had taken another advance license for import of Na TCP 85% minimum and in that case norms were fixed by NC allowing the quantity of import item to the extent of 0.768 Kg/Kg of export
product.  TA further informed in the Meeting that in the present case the firm has applied for import of NA TCP 95% minimum and, hence, on pro-rata basis they were allowed to import 0.687 Kg/Kg of export product.  Therefore, request of the firm for enhancement in the quantity of import item No. 1 viz., NA TCP 95% Min, may not be considered.
 
Committee agreed with the views of TA, C&PC (Chemicals) and decided to reject the case.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms Committee.
 
 
Case No M-58
NC No.9/14
Dated 29.5.13 (held on
5.6.2013)    

M/ s  Eagle Press (P) Ltd,
 F.No.01/83/50/795/AM12/DES-IV
RLA F.No.03/94/40/0425/AM13
Lic.No.0310707277 dated 31.08.2012

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. Accordingly the case is re-listed for  26.6.2013.
.
 
 
 
 
 
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 9/83-ALC1/2013 MEETING DATE : 29.05.2013
 

1

Case No.:7/13/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00196/AM11/ RLA File :10/24/040/00021/AM11/ Lic.No/Date:1010039111
18.06.2010

Defer Date:26.06.2013

Decision :Re-listed for 26.6.2013
 

2

Case No.:8/13/83-ALC1/2010 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00197/AM11/ RLA File :10/24/040/00022/AM11/ Lic.No/Date:1010039113
18.06.2010

Defer Date:26.06.2013

Decision :Re-listed for 26.6.2013
 

3

Case No.:26/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00145/AM12/ RLA File :10/24/040/00137/AM11/ Lic.No/Date:1010042343
31.03.2011

Defer Date:26.06.2013

Decision :Re-listed for 26.6.2013
 

4

Case No.:55/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00174/AM12/ RLA File :10/24/040/00142/AM11/ Lic.No/Date:1010042346
31.03.2011

Defer Date:26.06.2013

Decision :Re-listed for 26.6.2013
 

5

Case No.:48/9/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00167/AM12/ RLA File :10/24/040/00145/AM11/ Lic.No/Date:1010042453
07.04.2011

Defer Date:26.06.2013

Decision :Re-listed for 26.6.2013
 

6

Case No.:36/25/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00473/AM12/ RLA File :10/24/040/00030/AM12/ Lic.No/Date:1010044697
03.08.2011

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNT/01/12-13 dt. 16.4.2013,   Committee decided to approve the case, as under:-
 

Item of Export Qty Item of Import Qty
Oleoresin Turmeric C14
(CURCUMIN)

9.41 MT Turmeric 448.41 MT

 This decision is applicable for this licence only.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.

 

7

Case No.:11/25/83-ALC1/2011 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00448/AM12/ RLA File :10/24/040/00038/AM12/ Lic.No/Date:1010044741
04.08.2011

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNT/01/12-13 dt. 21.5.2013,   Committee decided to approve the, as under:-
 

Item of Export Qty Item of Import Qty
Oleoresin Turmeric C14
(CURCUMIN)

0.94 MT Turmeric 44.5 MT

 This decision is applicable for this licence only.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.

 

8

Case No.:7/5/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00061/AM13/ RLA File :10/24/040/00057/AM12/ Lic.No/Date:1010046449
14.11.2011

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNP/03/09-10/4431 dt. 27.3.2012,   Committee decided to approve the case, as under:-
 

Item of Export Qty Item of Import Qty
Black Pepper Oil 3.5  MT Light Black Pepper (Light

Berries)
100.00 MT

 This decision is applicable for this licence only.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.

 

9

Case No.:5/41/83-ALC1/2011 Party Name:MANGALORE MINERALS PVT LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00729/AM12/ RLA File :31/83/040/00194/AM12/ Lic.No/Date:3110052134
28.12.2011

Defer Date:26.06.2013

Decision :Committee noted that reply dated 20th April, 2013, from the firm has been sent to TA, DIPP, by the firm with a copy marked to this office, and, hence, decided to defer the case for four weeks. Re-listed for 26.6.2013
 

10

Case No.:15/1/83-ALC1/2012 Party Name:INDIAN TECHNOMAC CO.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00973/AM12/ RLA File :05/23/040/00459/AM12/ Lic.No/Date:0510318043
16.02.2012

Defer Date:26.06.2013

Decision :Letter issued to Shri Naresh Kumar, Joint Secretary, M/o Mines on 21/12/2012 and 3.1.2013. Reminder issued to JS (M/o Mines) on 31.1.2013. The case is re-listed for 26.6.2013.
 

11

Case No.:2/1/83-ALC1/2012 Party Name:GEM POLYTECH INDUSTRIES PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00960/AM12/ RLA File :02/24/040/00228/AM12/ Lic.No/Date:0210174765
01.03.2012

Defer Date:26.06.2013

Decision :Reminder to TA issued on 25.10.2012. The case is re-listed for 26.6.2013.
 

12

Case No.:91/5/83-ALC1/2013 Party Name:SALEEM AHMAD & SONS Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00099/AM14/ RLA File :33/24/040/00025/AM12/ Lic.No/Date:3310022244
30.03.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 24.5.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Wooden Handicrafts Table
Lamp & Floor Lamp

50,000 Set Relevant holder set of wooden
Handicrafts Table Lamp &

Net to net
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Floor Lamp (Lamp Holder,
Plug, Socket with wire)

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

13

Case No.:20/8/83-ALC1/2012 Party Name:PUNE METAGRAPH Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00157/AM13/ RLA File :31/83/040/00257/AM12/ Lic.No/Date:3110054198
11.05.2012

Defer Date:26.06.2013

Decision :Reminder for hard copy on 16.11.2012, 9.1.2013,14.1.2013, 12.2.2013 and 20.3.2013 to RLA and firm. The case is re-listed for 26.6.2013.
 

14

Case No.:49/5/83-ALC1/2013 Party Name:KLJ ORGANIC LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00057/AM14/ RLA File :05/23/040/00148/AM13/ Lic.No/Date:0510330832
30.07.2012

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 13.6.2013. The case is re-listed for 26.6.2013.
 

15

Case No.:49/23/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00449/AM13/ RLA File :10/24/040/00039/AM13/ Lic.No/Date:1010050817
07.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNT/03/12-13 dt. 15.4.2013,   Committee decided to approve the case, as under:-
 

Item of Export Qty Item of Import Qty
Black Pepper Oleoresin 12.06 MT Light Black Pepper (Light

Berries)
67.02 MT

 This decision is applicable for this license only.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.

 

16

Case No.:70/24/82-ALC4/2012 Party Name:BAYER CROPSCIENCE LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/82/050/00874/AM13/ RLA File :03/94/040/00321/AM13/ Lic.No/Date:0310709768
20.09.2012

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 13.6.2013. The case is re-listed for 26.6.2013.
 

17

Case No.:2/33/83-ALC1/2012 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00618/AM13/ RLA File :03/94/040/00419/AM13/ Lic.No/Date:0310709875
21.09.2012

Defer Date:26.06.2013

Decision :D/L dated 11.3.2013 issued by Deptt. of C&PC(Chem.Div). Reminder to firm dated 17.4.2013 issued by this office. The case is re-listed for 26.6.2013.
 

18

Case No.:1/33/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00617/AM13/ RLA File :10/24/040/00051/AM13/ Lic.No/Date:1010051346
26.09.2012

Defer Date:26.06.2013

Decision :Re-listed for 26.6.2013.
 

19

Case No.:2/37/83-ALC1/2012 Party Name:C.L.GUPTA EXPORTS LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00697/AM13/ RLA File :29/21/040/00005/AM13/ Lic.No/Date:2910018767
26.09.2012

Defer Date:26.06.2013

Decision :D/L dated 10.4.2013 issued by DIPP. Reminder dated 20.5.2013 issued by this office. The case is re-listed for 26.6.2013.
 

20

Case No.:16/37/83-ALC1/2012 Party Name:INDO COLCHEM LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00711/AM13/ RLA File :08/24/040/00263/AM13/ Lic.No/Date:0810115988
30.10.2012

Defer Date:26.06.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 26.6.2013.
 

21

Case No.:3/33/83-ALC1/2012 Party Name:FUTURA CERAMICS PVT LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00619/AM13/ RLA File :34/24/040/00123/AM13/ Lic.No/Date:3410035408
01.11.2012

Defer Date:26.06.2013

Decision :Hard copy of application sought from RLA and firm vide letter dated 11.2.2013and 20.5.2013. The case is re-listed for 26.6.2013.
 

22

Case No.:14/37/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00709/AM13/ RLA File :10/24/040/00059/AM13/ Lic.No/Date:1010051659
02.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNT/03/12-13 dt. 17.4.2013,   Committee decided to approve the case, as under:-
 

Item of Export Qty Item of Import Qty
Turmeric Oleoresin 95%
(Curcumin Powder)

1.75  MT Turmeric 70 MT

 This decision is applicable for this license only.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.

 

23

Case No.:15/37/83-ALC1/2012 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00710/AM13/ RLA File :10/24/040/00060/AM13/ Lic.No/Date:1010051684
06.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda.  On the basis of written recommendation of Spices Board vide Letter No.MKT/FNM/03/12-13 dt. 21.5.2013,   Committee decided to approve the case, as under:-
 

Item of Export Qty Item of Import Qty
Coriander Oleoresin 7.92  MT Coriander 66 MT

 This decision is applicable for this license only.
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of  Norms Committee.
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Case No.:5/37/83-ALC1/2012 Party Name:AARYA PACKAGINGS Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00700/AM13/ RLA File :05/23/040/00089/AM13/ Lic.No/Date:0510339134
19.11.2012

Defer Date:26.06.2013

Decision :D/L dated 15.3.2013 issued by DIPP. Reminder dated 20.5.2013 issued by this office. The case is re-listed for 26.6.2013.
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Case No.:19/37/83-ALC1/2012 Party Name:ARVIND PD COMPOSITES PRIVATE LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status: Case Deferred

HQ File :01/83/050/00714/AM13/ RLA File :08/24/040/00280/AM13/ Lic.No/Date:0810116312
19.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of DIPP vide their U.O.No.Nil   dated 28.5.2013, the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Woven Fabrics of Glass
Rovings

 1 Kg Relevant Glass Fibre Rovings 1.0364 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:20/37/83-ALC1/2012 Party Name:ARVIND PD COMPOSITES PRIVATE LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00715/AM13/ RLA File :08/24/040/00281/AM13/ Lic.No/Date:0810116313
19.11.2012

Defer Date:26.06.2013

Decision : Reminder to firm dated 20.5.2013 issued by this office. Re-listed for 29.5.2013
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Case No.:36/5/83-ALC1/2013 Party Name:SUDARSHAN CHEMICAL INDUSTRIES LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00044/AM14/ RLA File :31/83/040/00128/AM13/ Lic.No/Date:3110056284
20.11.2012

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from E-mail dated 14.6.2013 issued RLA for hard copy of application. The case is re-listed for 26.6.2013
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Case No.:1/37/83-ALC1/2012 Party Name:KWALITY PHARMACEUTICALS PVT.LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00696/AM13/ RLA File :12/24/040/00003/AM13/ Lic.No/Date:1210008419
29.11.2012

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application.  E-mail dated 14.6.2013 issued to RLA.  The case is re-listed for 26.6.2013
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Case No.:89/5/83-ALC1/2013 Party Name:PARIJAT INDUSTRIES (INDIA) PVT.LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00097/AM14/ RLA File :33/24/040/00009/AM13/ Lic.No/Date:3310024633
29.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/12/2012-Ch-II   dated 3.7.2012,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Fipronil 20% SC  1 Kg Fipronil Technical 95% 0.214 Kg

 
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:93/5/83-ALC1/2013 Party Name:RUBAMIN LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00101/AM14/ RLA File :34/24/040/00200/AM13/ Lic.No/Date:3410035585
30.11.2012

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of Central Excise Certified Data.  Mail for central excise data issued to firm on 14.06.2013. The case is re-listed for 26.6.2013
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Case No.:87/5/83-ALC1/2013 Party Name:ADARSHA SPECIALITY CHEMICALS PVT LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00095/AM14/ RLA File :07/24/040/00249/AM13/ Lic.No/Date:0710092280
05.12.2012

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:25/47/83-ALC1/2012 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00859/AM13/ RLA File :05/23/040/00409/AM13/ Lic.No/Date:0510342817
09.01.2013

Defer Date:26.06.2013

Decision :Hard Copy sent to PC Division on 21.3.2013.  C&PC vide letter dated 10.05.2013 has sought some information from the firm. Re-listed for 26.6.2013.
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Case No.:35/5/83-ALC1/2013 Party Name:GALAXY SURFACTANTS LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00043/AM14/ RLA File :03/94/040/00909/AM13/ Lic.No/Date:0310721738
22.01.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA for hard copy of application.  The case is re-listed for 26.6.2013
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Case No.:25/5/83-ALC1/2013 Party Name:KIM CHEMICALS LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00033/AM14/ RLA File :03/94/040/00901/AM13/ Lic.No/Date:0310722017
24.01.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA for hard copy of application. The case is re-listed for 26.6.2013
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Case No.:26/5/83-ALC1/2013 Party Name:SYNGENTA INDIA LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00034/AM14/ RLA File :31/83/040/00135/AM13/ Lic.No/Date:3110056976
01.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/2/2007-Ch-II   dated 29.6.2012,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Lambda Cyhalothrin 5% +
Chlorantraniliprole 10%
(W/V) ZC (Ampligo 150
ZC)

 1 Litre 1. Chlorantraniliprole Technical
2. Karate Zeon 250CS (22.8%
w/w) (Lambda Cyhalothrin
22.8% w/w)
3. Propylene Glycol
4. Potassium Hydroxide
5. Xanthane gel (Rhodopol-23)
6. Printed Film

0.102 Kg
 
0.224 Kg
 
 
0.061 Kg
0.001 Kg
0.003 Kg
As per general
packing policy

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:9/5/83-ALC1/2013 Party Name:ARTEK SURFIN CHEMICALS LIMITED. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00017/AM14/ RLA File :03/94/040/00833/AM13/ Lic.No/Date:0310722892
04.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda. The Committee decided to call for Central Excise Data duly certified by Central Excise. E-mail issued on 14.6.2013. The case is re-listed for 26.6.2013.
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Case No.:39/5/83-ALC1/2013 Party Name:DORF-KETAL CHEMICALS INDIA PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00047/AM14/ RLA File :03/94/040/00948/AM13/ Lic.No/Date:0310722813
04.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/176/2011-Ch-II   dated 1.4.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Chemical Fuel Additive
/Lubricity Additive, Trade Name
– SR-
2010/SR2005/SR2039/SR2043

 1 Kg 1. FOR-2 Tall Oil Fatty
Acid/FOR-2 TOFA /Syfat 2
 
2. Glycerine

0.868 Kg
 
 
 
0.289 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:40/5/83-ALC1/2013 Party Name:DORF-KETAL CHEMICALS INDIA PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00048/AM14/ RLA File :03/94/040/00949/AM13/ Lic.No/Date:0310722823
04.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/176/2011-Ch-II   dated 1.4.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Chemical Fuel Additive
/Lubricity Additive, Trade Name
– SR-
2010/SR2005/SR2039/SR2043

 1 Kg 1. FOR-2 Tall Oil Fatty
Acid/FOR-2 TOFA /Syfat 2
 
2. Glycerine

0.868 Kg
 
 
 
0.289 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:8/5/83-ALC1/2013 Party Name:KRISHNA ANTIOXIDANTS PVT. LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00016/AM14/ RLA File :03/94/040/00923/AM13/ Lic.No/Date:0310722999
05.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application.  E-mail dated 14.6.2013 issued to RLA for hard copy of application.  The case is re-listed for 26.6.2013
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Case No.:11/5/83-ALC1/2013 Party Name:CROPNOSYS (INDIA) PRIVATE LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00019/AM14/ RLA File :03/94/040/00921/AM13/ Lic.No/Date:0310722988
05.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA for hard copy of application. The case is re-listed for 26.6.2013
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Case No.:17/5/83-ALC1/2013 Party Name:COLOURTEX INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00025/AM14/ RLA File :03/94/040/00910/AM13/ Lic.No/Date:0310722991
05.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA for hard copy of application. The case is re-listed for 26.6.2013
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Case No.:20/5/83-ALC1/2013 Party Name:CHEMOCID IMPEX PVT. LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00028/AM14/ RLA File :03/94/040/00947/AM13/ Lic.No/Date:0310723110
06.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 26.6.2013.
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Case No.:57/5/83-ALC1/2013 Party Name:KL HI-TECH SECURE PRINT LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00065/AM14/ RLA File :09/24/040/00528/AM13/ Lic.No/Date:0910054973
06.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 31.5.2013. The case is re-listed for 26.6.2013.
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Case No.:7/5/83-ALC1/2013 Party Name:BANKIM PLAST PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00015/AM14/ RLA File :03/94/040/00946/AM13/ Lic.No/Date:0310723232
07.02.2013

Defer Date:26.06.2013

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA for hard copy of application. The case is re-listed for 26.6.2013
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Case No.:23/5/83-ALC1/2013 Party Name:EICL LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00031/AM14/ RLA File :03/94/040/00952/AM13/ Lic.No/Date:0310723570
11.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 26.6.2013.
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Case No.:5/5/83-ALC1/2013 Party Name:SYNGENTA INDIA LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00013/AM14/ RLA File :31/83/040/00163/AM13/ Lic.No/Date:3110057093
12.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued for RLA for hard copy of application. The case is re-listed for 26.6.2013
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Case No.:18/5/83-ALC1/2013 Party Name:ROHA DYE CHEM PVT LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00026/AM14/ RLA File :03/95/040/00821/AM13/ Lic.No/Date:0310723987
13.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 26.6.2013.
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Case No.:21/5/83-ALC1/2013 Party Name:INDOFIL INDUSTRIES LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00029/AM14/ RLA File :03/94/040/00960/AM13/ Lic.No/Date:0310723864
13.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 26.6.2013.
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Case No.:6/5/83-ALC1/2013 Party Name:DORF-KETAL CHEMICALS INDIA PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00014/AM14/ RLA File :03/94/040/00964/AM13/ Lic.No/Date:0310724203
14.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA for hard copy of application.  The case is re-listed for 26.6.2013
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Case No.:10/5/83-ALC1/2013 Party Name:VISWAAT CHEMICALS LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00018/AM14/ RLA File :03/95/040/00796/AM13/ Lic.No/Date:0310724138
14.02.2013

Defer Date:26.06.2013

Decision : The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA for hard copy of application. The case is re-listed for 26.6.2013
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Case No.:19/5/83-ALC1/2013 Party Name:VISWAAT CHEMICALS LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00027/AM14/ RLA File :03/95/040/00885/AM13/ Lic.No/Date:0310724132
14.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. E-mail dated 14.6.2013 issued to RLA for hard copy of application.  The case is re-listed for 26.6.2013
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Case No.:46/5/83-ALC1/2013 Party Name:PARAS POLYCOAT LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00054/AM14/ RLA File :05/24/040/00430/AM13/ Lic.No/Date:0510346246
15.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA for hard copy of application.  The case is re-listed for 26.6.2013
 

Case No.:66/5/83-ALC1/2013 Party Name:INDO COLCHEM LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00074/AM14/ RLA File :08/24/040/00395/AM13/ Lic.No/Date:0810118424
15.02.2013

Defer Date:
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Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/92/2012-Ch-II   dated 29.1.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Indofix Yellow MERL
(Indofix Yellow
3RX/Indofix Yellow WHR)

 1 Kg 1. Anline
2. Metaphenylene Diamine
3. K. Acid
4. Cyanuric Chloride

0.170 Kg
0.133 Kg
0.392 Kg
0.190 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:69/5/83-ALC1/2013 Party Name:INDO COLCHEM LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00077/AM14/ RLA File :08/24/040/00391/AM13/ Lic.No/Date:0810118423
15.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/92/2012-Ch-II   dated 5.4.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Indofix Red ME 4BL
(Indofix Red WHR/Indofix
Red 3 BX)

 1 Kg 1. Cyanuric Chloride
2. H. Acid
3. Sulpho Tobias Acid
4. Aniline Oil

0.142 Kg
0.244 kg
0.240 kg
0.130 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:77/5/83-ALC1/2013 Party Name:AVERY DENNISON (INDIA) PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00085/AM14/ RLA File :05/23/040/00376/AM13/ Lic.No/Date:0510346224
15.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA for hard copy of application. The case is re-listed for 26.6.2013
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Case No.:81/5/83-ALC1/2013 Party Name:AMBITIOUS PENS PVT.LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00089/AM14/ RLA File :05/23/040/00462/AM13/ Lic.No/Date:0510346206
15.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.203 issued to RLA . The case is re-listed for 26.6.2013
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Case No.:14/5/83-ALC1/2013 Party Name:SMI COATED PRODUCTS PVT. LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00022/AM14/ RLA File :03/95/040/00915/AM13/ Lic.No/Date:0310724438
18.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:38/5/83-ALC1/2013 Party Name:ROHA DYE CHEM PVT LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00046/AM14/ RLA File :03/95/040/00858/AM13/ Lic.No/Date:0310724460
18.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA.  The case is re-listed for 26.6.2013
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Case No.:61/5/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00069/AM14/ RLA File :08/24/040/00400/AM13/ Lic.No/Date:0810118473
18.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 26.6.2013.
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Case No.:62/5/83-ALC1/2013 Party Name:SRIRAM COMPOUNDS PVT. LTD . Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00070/AM14/ RLA File :05/24/040/00419/AM13/ Lic.No/Date:0510346349
18.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 13.6.2013. The case is re-listed for 26.6.2013.
 

61

Case No.:64/5/83-ALC1/2013 Party Name:FICUS PAX PVT. LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00072/AM14/ RLA File :07/24/040/00490/AM13/ Lic.No/Date:0710093752
18.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 31.5.2013. The case is re-listed for 26.6.2013.
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Case No.:13/5/83-ALC1/2013 Party Name:PIDILITE INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00021/AM14/ RLA File :03/95/040/00348/AM13/ Lic.No/Date:0310724589
19.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 31.5.2013. The case is re-listed for 26.6.2013.
 

63

Case No.:16/5/83-ALC1/2013 Party Name:RAVI DYEWARE CO.LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00024/AM14/ RLA File :03/95/040/00780/AM13/ Lic.No/Date:0310724626
19.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA. The case is re-listed for 26.6.2013
 

64

Case No.:22/5/83-ALC1/2013 Party Name:EICL LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00030/AM14/ RLA File :03/94/040/00997/AM13/ Lic.No/Date:0310724665
19.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 13.6.2013. The case is re-listed for 26.6.2013.
 

65

Case No.:80/5/83-ALC1/2013 Party Name:KANDLA ENERGY AND CHEMICALS LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00088/AM14/ RLA File :05/23/040/00477/AM13/ Lic.No/Date:0510346443
19.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA. The case is re-listed for 26.6.2013
 

66

Case No.:83/5/83-ALC1/2013 Party Name:KLJ ORGANIC LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00091/AM14/ RLA File :05/23/040/00483/AM13/ Lic.No/Date:0510346557
19.02.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/36/2011-Ch-II   dated 23.4.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Chlorinated Paraffin
(Chlorine content 61-65%)

 1 Kg 1. Paraffin (C10-C20)
2. Chlorine
3. Tin Stabilizer
4. HM-HDPE DRUMS made
of HM-HDPE Blowing Grade

0.389 Kg
1.093 Kg
0.010 kg
As per packing
policy
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

67

Case No.:4/5/83-ALC1/2013 Party Name:GARGI HUTTENES ALBERTUS PVT. LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00012/AM14/ RLA File :03/94/040/00250/AM13/ Lic.No/Date:0310724978
20.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA. The case is re-listed for 26.6.2013
 

68

Case No.:59/5/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00067/AM14/ RLA File :08/24/040/00402/AM13/ Lic.No/Date:0810118630
20.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer the case for want of hard copy of application.  Email dated 14.06.2013 issued to RLA. The Committee decided to call for Central Excise Data with in 15 days time. Mail to firm issued on 14.6.2013. The case is re-listed for 26.6.2013.
 

69

Case No.:72/5/83-ALC1/2013 Party Name:ARIES DYE CHEM INDUSTRIES, Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00080/AM14/ RLA File :08/24/040/00399/AM13/ Lic.No/Date:0810118629
20.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application.  E-mail dated 14.6.2013 to RLA.  Mail also issued to firm on 14.6.2013 for central excise data. The case is re-listed for 26.6.2013
 

70

Case No.:73/5/83-ALC1/2013 Party Name:COLORANT LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00081/AM14/ RLA File :08/24/040/00410/AM13/ Lic.No/Date:0810118579
20.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA.  The case is re-listed for 26.6.2013
 

71

Case No.:1/49/83-ALC1/2012 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00902/AM13/ RLA File :05/24/040/00431/AM13/ Lic.No/Date:0510346951
21.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of information from the firm to the D/L dated 4.6.2013 issued by DIPP. The case is re-listed for 26.6.2013.
 

72

Case No.:78/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00086/AM14/ RLA File :08/24/040/00397/AM13/ Lic.No/Date:0810118720
21.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 to RLA.  The case is re-listed for 26.6.2013
 

73

Case No.:79/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00087/AM14/ RLA File :08/24/040/00403/AM13/ Lic.No/Date:0810118721
21.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 to RLA. The case is re-listed for 26.6.2013
 

74

Case No.:84/5/83-ALC1/2013 Party Name:GIRDHARS INTERNATIONAL PVT. LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00092/AM14/ RLA File :05/23/040/00484/AM13/ Lic.No/Date:0510346919
21.02.2013

Defer Date:14.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application E-mail dated 14.6.2013 issued to RLA.  The case is re-listed for 26.6.2013
 

75

Case No.:15/5/83-ALC1/2013 Party Name:SABERO ORGANICS GUJARAT LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00023/AM14/ RLA File :03/95/040/00879/AM13/ Lic.No/Date:0310725421
22.02.2013

Defer Date:14.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application. E-mail dated 14.6.2013 issued to RLA. The case is re-listed for 26.6.2013
 

76

Case No.:68/5/83-ALC1/2013 Party Name:HANJIN CHEMICAL INDIA PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00076/AM14/ RLA File :05/23/040/00494/AM13/ Lic.No/Date:0510347198
22.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 13.6.2013. The case is re-listed for 26.6.2013.
 

77

Case No.:2/49/83-ALC1/2012 Party Name:SOLAR CHEMFERTS PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00903/AM13/ RLA File :03/95/040/00863/AM13/ Lic.No/Date:0310725619
25.02.2013

Defer Date:26.06.2013

Decision :As requested by TA, Committee decided to defer consideration of the case for four weeks to enable TA to examine the case. The case is re-listed for 26.6.2013.
 

78

Case No.:60/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00068/AM14/ RLA File :08/24/040/00411/AM13/ Lic.No/Date:0810118792
25.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 13.6.2013. The case is re-listed for 26.6.2013.
 

79

Case No.:74/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00082/AM14/ RLA File :08/24/040/00415/AM13/ Lic.No/Date:0810118794
25.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

80

Case No.:82/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00090/AM14/ RLA File :08/24/040/00412/AM13/ Lic.No/Date:0810118793
25.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

81

Case No.:63/5/83-ALC1/2013 Party Name:THOMSON PRESS INDIA LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00071/AM14/ RLA File :05/24/040/00436/AM13/ Lic.No/Date:0510347530
26.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 31.5.2013. The case is re-listed for 26.6.2013.
 

82

Case No.:90/5/83-ALC1/2013 Party Name:PARIJAT INDUSTRIES (INDIA) PVT.LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00098/AM14/ RLA File :33/24/040/00014/AM13/ Lic.No/Date:3310025563
26.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

83

Case No.:51/5/83-ALC1/2013 Party Name:ASIATIC INDUSTRIES Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00059/AM14/ RLA File :08/24/040/00404/AM13/ Lic.No/Date:0810118866
27.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

84

Case No.:65/5/83-ALC1/2013 Party Name:PLANT LIPIDS PRIVATE LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00073/AM14/ RLA File :10/24/040/00082/AM13/ Lic.No/Date:1010052633
27.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Spices Board on 31.5.2013. The case is re-listed for 26.6.2013.
 

85

Case No.:67/5/83-ALC1/2013 Party Name:INDIA GLYCOLS LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00075/AM14/ RLA File :05/23/040/00481/AM13/ Lic.No/Date:0510347579
27.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

86

Case No.:92/5/83-ALC1/2013 Party Name:RUBAMIN LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00100/AM14/ RLA File :34/24/040/00255/AM13/ Lic.No/Date:3410036283
27.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 
 

87

Case No.:12/5/83-ALC1/2013 Party Name:SOLTEX PETRO PRODUCTS LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00020/AM14/ RLA File :03/95/040/00927/AM13/ Lic.No/Date:0310726116
28.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(PC.Div) on 31.5.2013. The case is re-listed for 26.6.2013.
 

88

Case No.:28/5/83-ALC1/2013 Party Name:KRISHNA ANTIOXIDANTS PVT. LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00036/AM14/ RLA File :03/94/040/01014/AM13/ Lic.No/Date:0310726108
28.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

89

Case No.:76/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00084/AM14/ RLA File :08/24/040/00420/AM13/ Lic.No/Date:0810118908
28.02.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

90

Case No.:47/5/83-ALC1/2013 Party Name:B & A PACKAGING INDIA LIMITED, Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00055/AM14/ RLA File :02/24/040/00185/AM13/ Lic.No/Date:0210187041
01.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

91

Case No.:44/5/83-ALC1/2013 Party Name:TASKAR CHEMICALS PVT. LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00052/AM14/ RLA File :03/95/040/00954/AM13/ Lic.No/Date:0310726621
04.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

92

Case No.:29/5/83-ALC1/2013 Party Name:EICL LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00037/AM14/ RLA File :03/94/040/01039/AM13/ Lic.No/Date:0310726785
05.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

93

Case No.:52/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00060/AM14/ RLA File :08/24/040/00422/AM13/ Lic.No/Date:0810119017
05.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

94

Case No.:75/5/83-ALC1/2013 Party Name:HERBAL SUPPLEMENTS PVT. LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00083/AM14/ RLA File :10/24/040/00090/AM13/ Lic.No/Date:1010052710
06.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

95

Case No.:24/5/83-ALC1/2013 Party Name:STERLING AUXILIARIES PVT LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00032/AM14/ RLA File :03/95/040/00825/AM13/ Lic.No/Date:0310727321
07.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

96

Case No.:27/5/83-ALC1/2013 Party Name:DUJODWALA PRODUCTS LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00035/AM14/ RLA File :03/94/040/01120/AM11/ Lic.No/Date:0310727328
07.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

97

Case No.:33/5/83-ALC1/2013 Party Name:PANAMA PETROCHEM LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00041/AM14/ RLA File :03/95/040/00901/AM13/ Lic.No/Date:0310727299
07.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

98

Case No.:37/5/83-ALC1/2013 Party Name:STERLING AUXILIARIES PVT LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00045/AM14/ RLA File :03/95/040/00844/AM13/ Lic.No/Date:0310727317
07.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

99

Case No.:53/5/83-ALC1/2013 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00061/AM14/ RLA File :10/24/040/00086/AM13/ Lic.No/Date:1010052724
07.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

100

Case No.:41/5/83-ALC1/2013 Party Name:REX TONE INDUSTRIES LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00049/AM14/ RLA File :03/95/040/00984/AM13/ Lic.No/Date:0310727419
08.03.2013

Defer Date:26.06.2013
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Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

101

Case No.:48/5/83-ALC1/2013 Party Name:KLJ ORGANIC LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00056/AM14/ RLA File :05/23/040/00502/AM13/ Lic.No/Date:0510348510
08.03.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/36/2011-Ch-II   dated 23.4.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Chlorinated Paraffin
(Chlorine content 61-65%)

 1 Kg 1. Paraffin (C10-C20)
2. Chlorine
3. Tin Stabilizer
4. HM-HDPE DRUMS made
of HM-HDPE Blowing Grade

0.389 Kg
1.093 Kg
0.010 kg
As per packing
policy
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

102

Case No.:54/5/83-ALC1/2013 Party Name:MATANGI INDUSTRIES Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00062/AM14/ RLA File :08/24/040/00433/AM13/ Lic.No/Date:0810119177
08.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 13.6.2013. The case is re-listed for 26.6.2013.
 

103

Case No.:70/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00078/AM14/ RLA File :08/24/040/00427/AM13/ Lic.No/Date:0810119168
08.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 13.6.2013. The case is re-listed for 26.6.2013.
 

104

Case No.:30/5/83-ALC1/2013 Party Name:D DECOR EXPORTS. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00038/AM14/ RLA File :03/94/040/00967/AM13/ Lic.No/Date:0310727702
11.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

105

Case No.:31/5/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00039/AM14/ RLA File :03/94/040/00977/AM13/ Lic.No/Date:0310727830
12.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:42/5/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00050/AM14/ RLA File :03/95/040/00974/AM13/ Lic.No/Date:0310727826
12.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:50/5/83-ALC1/2013 Party Name:ARHAM PETROCHEM PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00058/AM14/ RLA File :08/24/040/00435/AM13/ Lic.No/Date:0810119294
12.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:56/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00064/AM14/ RLA File :08/24/040/00429/AM13/ Lic.No/Date:0810119298
12.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to Deptt. of C&PC(Chem.Div) on 13.6.2013. The case is re-listed for 26.6.2013.
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Case No.:58/5/83-ALC1/2013 Party Name:JAY CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00066/AM14/ RLA File :08/24/040/00431/AM13/ Lic.No/Date:0810119297
12.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

110

Case No.:43/5/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00051/AM14/ RLA File :03/95/040/00674/AM13/ Lic.No/Date:0310727964
13.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:45/5/83-ALC1/2013 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00053/AM14/ RLA File :03/95/040/00598/AM13/ Lic.No/Date:0310727959
13.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:32/5/83-ALC1/2013 Party Name:GRAUER & WEIL (INDIA) LIMITED, Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00040/AM14/ RLA File :03/94/040/01037/AM13/ Lic.No/Date:0310728283
15.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:34/5/83-ALC1/2013 Party Name:YASHO INDUSTRIES PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Approved

HQ File :01/83/050/00042/AM14/ RLA File :03/95/040/01014/AM13/ Lic.No/Date:0310728319
15.03.2013

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/95/2011-Ch-II   dated 7.5.2013,  the Committee decided to approve the case  as under :-
 

Export Item Qty. Import Item Qty.
Yapox RA 103-
Benzenamine, 4-(1-Methyl-
1 Phenylethyl – N-Phenyl)

 1 Kg Diphenylamine 0.646 Kg
 

 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
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Case No.:55/5/83-ALC1/2013 Party Name:J.D. JONES & CO. PVT. LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00063/AM14/ RLA File :02/24/040/00203/AM13/ Lic.No/Date:0210188006
25.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 13.6.2013. The case is re-listed for 26.6.2013.
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Case No.:85/5/83-ALC1/2013 Party Name:RISHI CHEMICAL WORKS PVT LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00093/AM14/ RLA File :02/24/040/00206/AM13/ Lic.No/Date:0210188050
26.03.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:71/5/83-ALC1/2013 Party Name:FUSO GLASS INDIA PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00079/AM14/ RLA File :04/24/040/00148/AM13/ Lic.No/Date:0410144670
03.04.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 13.6.2013. The case is re-listed for 26.6.2013.
 

117

Case No.:1/5/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00009/AM14/ RLA File :17/24/040/00005/AM14/ Lic.No/Date:1710005295
22.04.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:2/5/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00010/AM14/ RLA File :17/24/040/00006/AM14/ Lic.No/Date:1710005296
22.04.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:3/5/83-ALC1/2013 Party Name:ESTEEM INDUSTRIES PVT. LTD, Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00011/AM14/ RLA File :17/24/040/00008/AM14/ Lic.No/Date:1710005297
22.04.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:86/5/83-ALC1/2013 Party Name:BODAL CHEMICALS LTD Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00094/AM14/ RLA File :08/24/040/00025/AM14/ Lic.No/Date:0810120485
23.04.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
 

121

Case No.:88/5/83-ALC1/2013 Party Name:JELL PHARMACEUTICALS PVT. LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00096/AM14/ RLA File :03/94/040/00535/AM13/ Lic.No/Date:0310732741
29.04.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:1/9/83-ALC1/2013 Party Name:JK MASTER BATCH PVT.LTD. Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00157/AM14/ RLA File :05/23/040/00030/AM14/ Lic.No/Date:0510353100
03.05.2013

Defer Date:26.06.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 26.6.2013
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Case No.:2/9/83-ALC1/2013 Party Name:KUTCH CHEMICAL INDUSTRIES LTD., Meet No/Date:9/83-ALC1/2013
29.05.2013

Status:Case Deferred

HQ File :01/83/050/00158/AM14/ RLA File :34/24/040/00036/AM14/ Lic.No/Date:3410036955
22.05.2013

Defer Date:26.06.2013

Decision :Not listed in this agenda. Re-listed for 26.6.2013

  
  
Date:14.06.2013
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer
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